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FOIJRTEENTH KERAIJT LEGISLATTVE ASSEMBLY

SIXTEENTH SESSION

BULLETIN PART. IT

Octob€r 29, 2019

No: 747

ltc NoGncsidort Kc(ltirar' WGlfrrc (Amcqtma$) Bi[, 2019

Rr.opmcndation o[ the Govrtaor

The Govenor has tlade n€efsary t€cotr|merdatioD under Anide
207 (3) of the CoDslitution of India in rcspect of the above Bill.

S.V. Unnikrishnan Nalr,

S.ctltar?.


